
Second Floor, 
Commercial Coirpiox, 
Indirenagar, 
B/SN GALORE - 56' fl30. 

Dated: 3 A PR 1995 
APPL1CAT[CN INO. 	963 of 1995. 

APPL1CPJ'fl'S: /Sh.G.Krishnasuamy and R.N.Shashidhara, 

W v/s. 
RESDBTS: ecretary,Peptt.of Health & Family Welfare, 

New Delhi and two others. 

To 

1. 	Sri.m.Narayansswamy,dvocate, 
No.844,Upstsirs,Fifth Block, 
Rajajinagar,Bangalore-560 010. 

Subjecti— F.rwardirig copies of the Orders passed by the 
Central Mministrative Tribunal,Bangalore-3e. 

---xxx--- 

Please find enclosed her'..with a copy of the Order! 

Stay ('rder/Thtcrim Order, passed by this Tribunal in the above 

rnentioned application(s) on 20031995. 



CENTRAL ADHINISTRATIVE TRIBUNAL: BANCALORE BENCH:BANGALORE 

ORIGINAL APPLICATION NUMBER 963 OF 1995 

vjONDAY, THIS THE 20TH DAY OF MARCH,1995. 

Mr.Jüstice P.K.Shyamsundar, 	 Vice-Chairman. 

lr. T.V.Ramanan, 	 .. Member(A) 

G.Krishnaswamy, 
S/o late Sri P.Govindaraja Hudaliar, 
Aged about 51 years, 
Field Investigator, 
xational Tuberculosis lnstituted, 
Lbangalore and the Secretary, 
N.T.I.Non-Gazetted Staff 
Association, No.8, Bellary Road, 
Bangalore-3. 

A.N.Srlashidnara, 
S/o late A.C.iNarayana i'iurthy, 
LAed about 54 years, 
Investigator, National Tuberculosis 	 & 
Institute 	No4,8,fbellary Road, 
Banalor'3 	 7: 	 pplicants. , 

by Auvocate Snri 	i NarayanaswcIa)) 

V. 

1 	inc dnion of (11 
'Ft &feentedbyitsiSecretary to Gvt , 

dealt 	Faml) welfarc Department, 	', 	, 
Nirnan b 	*:new Delhi-ll. 

The Director General of Health 
Services, Mlinistry of Health & F.W 
Services, Deartmeat of Health, 
Niran Bnavan, New ijelni-li. 

Tne Director, 
National Tuberculosis Institute, 
No.5, Bellary Road, Banalore-3. 	 .. Respondents. 

ORDER 

.Justice P.K.Shyaasundar,Vice-Chairan:- 

e 	have 	heard 	fir. 	N.arayanaswamy, 	learned 	counsel 	for 

Q re raised anun:t founa favour.  
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says the facts are different which, as .a matter of fact, are 

not so. Even otherwise, cause of action,if any, having arisen 

after the disposal of the earlier O.As, this application made 

in 1995 surely fails for severe latches. This application, 

therefore, fails and, dismissed accordingly at the stage of admis-

sion. 

MEIIBER(A) 

TRUE CO" 

Ott  A3 
Off

l"T 
Central AdmifliatratV8 TrlbUfll 

angalore Bench 
BanIatB 


